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31st day of March. J964. in respecE 
of 'Capital Outlay on Public 
Works'." 

DEMAND No. 145-DELHI CAPITAl. 
OUTLAY 

That a sum not exceeding 
Rs. 65.67.000 be granted to th" 
President on account. jt,,· or 
towards defraying the charges 
during the year ending on the 
31st day of March. 1964. in respect 
.of 'Delhi Capital Outlay'." 

DEMAND No. 146--0THER CAPITAL 
OUTLAY OF THE MINISTRY OF 

WORKS. HOUSING AND REHABILI-
TATION 

That a sum not exceeding 
.Rs, 75.69.000 be granted to the 
President on Account, for or 
towards defraying the charges 
during the year ending on the 
'31st day of March. 1964. in respect 
.of 'Other Capital Outlay of the 
Ministry of Works, Housing and 
Rehabilitation' ." 

DEMAND No. 147--{:APITAL OUTLAY 
OF THE DEPARTMENT OF ATOMIC 

ENERGY 

That a sum not exceeding 
Rs. 1.37,20.000 be granted to the 
President on account. for or 
towards defmlling the charges 
during the year ending on the 
31st day of March, 1964. in resped 
Of 'Capital Outlay Of the Depart-
ment of Atomic Energy· ... 

lUS hrs. 

APPROPRIATION (VOTE ON 
ACCOUNT) BILL, 1963 

The Minister of Finance (Shrl 
Moruji Desai): I beg to move: for 
l~ave to introduce a Bill to provide for 
-the withdrawal of certain sums from 
and out of the Consolidated Fund of 

India for the service,s or a part of the 
financial year 1963-64. 

Mr. Speaker: The question is: 

"That leave be granted to intro-
duce a Bill to provide for the 
withdrawal of certain sums from 
and out of the Consolidated Fund 
of India for the services of a part 
of the financial yea,r 1963-64 .... 

The motion was adopted. 

Shri Morarji Desai: I introduce the 
Bill. 

I beg to move'; 

"That the Bill to provide for the 
withdrawal of certain sums from 
and out of the Consolidated Fund 
of India for the lJervices of a part 
of the financial year 1963-64 be 
taken into consideration .... 

Mr. Speaker: Motion moved: 

"That the Bill to provide for the 
withdrawal of certain sums from 
and out of the Consolidated Fund 
of India for the services of a part 
of the financial year 1963-64 be 
taken into consideration". 

Sbri Hari Vishnu Kamath (Hosh-
angabad) ; Once again, I am afraid 
that this motion comes into conflict 
with the second proviso to rule 74, and 
the 'honest course again would be to 
move under rule 388 that this proviso 
be suspended, The proviso reads 
thus: 

"Provided further that no such 
mot;n" ~hal1 be made until after 
copies oi the Bill have been made 
available for the USe of Members ...... 

We 'have no copieg of the Bill at all 
We have got only the .explanatory 
statement. 

Mr. Speaker: I understand that the 
Bill has been circulated to hon. Mem-
bers already. Mr. Kamath says that 
he ha.s not got it. But what about the 
oth!'r Members? 
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Sliri Se7.hlyaD (Perambalur): It has 
not been circulated to us. 

AD IIOD. Member: Here is a copy of 
the Bill before me. 

Mr. Speaker: Where did he get !t 
from? 

SOIm! Hon. Members: It has come 
along with the dak. 

Shrl IIari Vishnu Kamath: I am af-
raid I have not got the copy. 

Mr. Speaker: I am told that it has 
been distributed and it has been sup-
plied to Members. 

Shri U. M. Trivedi (Mandsaur): 
have not got the copy. 

Shri D. C. Sharma (Gurdaspur): 
The Bill was circulatecl. Here i; a 
copy of the Bill which I have got 
before me now. 

&bri U. M. TrivedJ: My han. friend 
Shri D. C. Shanna always gets things 
ahead. 

Mr. Speaker: Probably, the hon. 
Member might not have gone to the 
distributIon counter. Otherwise, I 
am told that it has been distributed. 

Shri U. M. Trivedi: Usually, those 
things are distributed at our rC',i-
dences. 

Mr. Speaker: That also has b~en 
done. I am told that along with 
other parliamentary papers. this alsc 
has been supplied, and sent to the 
residences of the Members. 

The Deputy Minister in the Mini,,-
try of Finance (Shri B. R. Rhacat): 
Shri Kamath has not opened his 
parliamentary papers! 

Mr. Speaker: I am told that it r.as 
been circulated. Thetefore, there is 
no need to suspend the second pro-
viso to rule 74. 

The question is: 
"That the Bill to provtde for 

the withdrawal of 'Certain sums 
from and out of the ConsolIdated 
Fund of India for the serv:ces of 
a part of the financial year 1963-64 

be taken into COl"sidera\!oTl" 
The motion wo.s adopt~d. 

Bill 
Mr. Speaker: -Now, we sh,ell take 

up the clauses. 

The motion was adopted, 

"That clauses 1 to 3, the Sche-
dule, the Enacting Formu:a and 
the Title stand part of the Bill". 

The motion was adopted. 

Clauses 1 to 3, the Schedule, the 
Enacting FOTmula and the Title weTe' 

added to the Bill. 

Shri Morarji Desai: I beg to movE': 

"That the Bill be passed". 

Mr. Speaker: The question is: 

"That the Bill be passed". 

The motion was adopted, 

15.55 hI'Il, 

CENTRAL SALES TAX (AMEND-
MENT) BILL 

The Depaty Minister in fbI' Ministry 
01 Finance (Shri B, R, Bhagat): On 
behalf of Shri Morarji Desai, I b:-g 
to move: 

"That the Bill 
amend the Central 
Act, 1956, be taken 
deration.". 

further to 
Sales Tax 

into consi-

This Act provides among othE'r 
things for the levy' of tax on S3 !eg 
in the course Of inter-State trade 
or commerce Sub-sf'ction (J) of 
Sf'ction 8 of' the Act provide, th3t 
inter-State sales to dealers registered 
under the Act and to Government 
would be taxable .at the rate of one 
per cent of his turnOVE'r. This rate 
was fixed at the time of the enact-
ment of the Act in 1956 and has nnt 
undergone any change sincp 'then. Tn 
view of the present need to ta!> all 
available resources, it is proposed to 
raise thi. general rate from one per' 
cent to two per cent. In so far as in-
ter-State sales to unre~istered dealcr~ 
or consumers are concerned, sub-
section (2) of section 8 provides at 
present for the levy of tax at !'le 


